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Petition under Article 226 of the Constitution of lndla praylng ttlal in the

circumstances stated in the affidavit filed therewith the High Court may be

pleased to issue Writ or Order or Directicn or any other appropriate Order in the

nature of Writ of Mandamus cleclaring the action of the 6th Respondent in seizing

the petitioner vehicle bearing Registration No AP 26 TC 9529 under Check

Report No.049788' dt. 30-01-2015 as rllegal and void and contrary to the G O Ms

No. 43, Transport, Roads 86 Buildings (TR-l) Department' dt. 0'l 06 2014 and

direct the sth respondent to release .the vehiCle bearing Registration No AP 26



TC 9529 seized under
favour of the-petiiioner 

an

Check Report No. 0497
d direct the respondents

88, dt 30_0.1_20.15 forthwith
INetitioner to pay the qua
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rterly tax in respect of t
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either of the Telangana or
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he petitioners; All lndia Tourist

Andhra pradesh States u

if the quarterly tax is paid to
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p to 31.03 2a15
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petition under Sec
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Petition under Section 151 cPC praying that in the circumsta nces stated inthe affidavit fired in support of the petition, the High court may be preased to
direct the respondents not to co,ect or insist upon the petrtioner to pay the
quarterly tax in respect of the petitioner,s Ail rndia Tourist Vericre bearing
Registration No. Ap 26 TC g52g, if the quarterry tax is paid to either of the
Telangana orAndhra Pradesh States up to 31 03.2015

Counsel fsr the Petitioner ; SRI S.ARIFULLAH

Counsel for the Respondents: Gp FOR TRANSPORT

The Court made the following: ORDER



ON'BLETHE CHIEF JUSTICE ALOK
THE II

AND

N'BLE SRI JUSTICE J.SREENIVAS RAO
THE HO

WRIT PETITION No 3a77 of 20L5

ORDER; (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. S.Arifullah, learned counsel for the petitroner

2 Learned counsel for the petitioner submits that

consideratron
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The aforesaid submission is placed on record
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the cause in the writ petition does not survive for

3

4 . Accordingly, the Writ Petition is dismissed  S

infructuous
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1. One CC to SRI S.ARIFULLAH, Advocate [OPUC]

2. :lwo CCs to GP FOR TRANSPORT' High Court for the State of Telangana'
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HIGH COI..'RT

DATED:01 t10t2024

ORDER

WP.No.3877 ot 2015
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DISMISSING THE WRIT PETITION
WITHOUT COSTS

k
dHE S 7-4

,l 7 t'lliU flH
(
P
?

C)

'/ri i:F ;:\)

tlt* \*

6
I

I

i

'
I


